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AT IIYDERABAD

ORIGINAL_APPLICATION_ NO. 408/95
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And ‘

1. The Union ¢6f India rep. by
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-
2. The Collector, Central Excise,

-
Basheerbagh, Hyderabagh. ' '
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(Order per Hon'ble Shri H.Rajendra Prasad, Member (A} ).

Heard Mrs.N.Shakti, couns@l for the applicant and Mr.
W.Satyanarayana for Mr.N.V,Raghava Reddy, standing counsel for the

Respondents.

2. The applicant, who was engaged as a Daily Wager on 9-2~90,
had his services terminated -n 1-6=92 upon which he filed OA 562/92
before this Tribunal which was allowed with a direction that the
applicant be retained in service as before. Conséquently he has
by now completed nearly 7 years of service. The applicant seeks
the grant of temporary status, regularisation of services and con-

sequential benefits.

3. The respondents in their counter.affidavit agree with. the
facts stated by the applicant but point  out that, in terms of a
circular issued by the Department of Personnel & Training, temporary

. Were
status can be grantad only to those workers who - initially engaged

the : ”
throuthEmplcyment Exchange. The applicant does not fulfil this
condition. Hence, according to the respondents, the non-grant of tem=

.porary status and non-regularisation is as per rules.

4, The learned counsel for the applicant  relies on the judge-
ment passed in OA 404/96 and OA 1352/97 disposed of on 3-7-97. It
is seen that the facts of instant case are similar to those cases

the
above cited. The question of requiremnent regarding - * SpON3Or-

ship by , employment exchange for the purpose of grant of tempo-
wher elio
rary status, followed by regularisation, was examined in these OAs and

. fhat a :
Et was held by | circular issued in July, 1994, cannot have refros-

pective effect and cannot also take away the right which had acerued
to the applicants prior to that date. Consequently the respondents
in those OA s were directed tc confer

temporary status and conseqguential benefits in respect of

the applicants in the above said OAs. The f“ds;n the inslant case are
simlar 4o hose in He a’:aw-mul:m,d 2 Ohs, and eall PF‘" ke same reffefs,
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5. Respondent No.2 shall therefore have the case of the

applicant examined in terms of OM No.51016/2/90 Estt (C)

dt.10-9-93 and arrange to take the follow.up action as called

for, for grant’of temporary status of the applicant,together with
‘ consequential benefits as applicable . ‘ ’ -:ﬁ§g¢&e;r

T SURDUR £, TN 5 ~e-~x—ehe—a9Q;Lcant—ﬁo;;eenfffment-of"
Pempar CI " &ﬁm*armﬁ—fT“the—jud?éﬁeﬁﬁs~a4£eeé¥~x£dkuuxulLd

!
6. This may be done within 90 days from the date of receipt of

a copy of this order. Thus the O.A. is disposed of. 0 costs,

| o,
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’____-—ﬂ'
(H.RAJENR PRASAD)
Member (A)
22 JuL 97 ;

Dated:22nd July., 1997.
pIctated In Open Court

X i | W /z"‘%s'?f’)_
N | {ZQ{UI%%i QSB&EXEEJW Qe




pvm

A mmm oy
' _

H
!

TYPEL BY | - CHECKED, -BY "
COMPAKED BY APPROVEL. BY

IN THE CENTRAL \U’II\TIS"‘R -TIVE TRIBUNAL
HYLERABAL BENCH a7 HYDERABAL

Rt L” N RN

e - VIQE~CHAIRMAN
- an
. p\_______;-
THE HOW'ELE MR.H.RAJENDRZ, PRASAL:M( )

Dateds )< ’) ~1997

OREBR7JTUDGMENT

Meho/R.A./CuiN0,

O.A.No, L(Q 3 \0151

T.A.No., {wan

Acnitted andg Interim dlrectlons
Issuecd).

Allow d
Disposed of with dlrectlons

D.lSmlS ed.

Dismi sed ag withdrawn ‘ ‘
Dismigsec for default. , \,‘;}(

o
Crdergd/Re jected,

No orcder as tOo costsg. .

gy srm:rf‘aag%_larfms_w : T
Central Administrative Tribunal E
f

e DESFATCH | |
14 L 1907 ?f

grrrar& L "
HYRERABAD EENCH J






